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interest of the department, if he is engaged in preference

to a fresher whenever work is available. Soc, the only

relief that can be granted is to direct the 2nd respon-

dent to reengage the applicant as Casual Mazdoor in
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To

1. The District Engineer,
Telecom, Medak.

2. The sub Divisional officer,

3.

4.
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6.
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Telecom Medak Dist.

The Chief General Manage
Telecommunications,

Doorsanchar Bhavan, Namp
Station Road, Hyderabad.
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One copy to Mr.Ch.Jagannatha Rao, Advocate, 1=-8=702/92/4
Nallakunta, Hyderabad.

One copy to Mr.K.Ramulu,

Addl ,CGSC,CAT. Hyd.

One copy to Library, CAT.Hyd.

One spare copY.
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